3t Oral Answers

International Centrol Comuission on
) Indo-China

*64. BHRI C. K. JAFFAR
SHARIER:

SHRI RANABAHADUR
SINGH:

il the Minister of EXTERNAL
AFFAIRS be plessed to state:

{a) whether Canadian delegation on
the Internationa}] Control Commission
held Iridia and Poland responsible for
the ‘long-s anding paralysis’ of the
three-nation body supposed to super-
vise the 1954 Geneva agreement on
Indo-China; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

{b) The Government of India are
unable to accept the Canadian allega-
tion. The so-called ‘paralysis’ of the
1ICSC was inherent in the situation as
it had developed 'in Vietnam and
neither India nor Poland could be
held responsible for it.

Sovies Naval presence in Indian Ocean

*72 SHRI BANAIMALI PATNAIK.:
‘Wil the Mnister of DEFENCE be
pleased to state:

(a) whether the Soviet naval pre-
sence in the Indian QOcean has been
growing;

(b) it so, the reaction of Govern-
raent thereto; and

(c) the steps proposed o be taken
to keep the Indian Ocean free of

foreign powers?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) The
naval shirs of several big Powexs, in-
cluding USSR, have been uging

Indian Ocean. Government are not
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aware that the numbey of Soviet b~
val! ships in the Indiap Ocean is an
the increase.

(b) Does not arise.

(c) Government of India have al-
ready expressed themgelves in favouy
of keeping the Indian Ocean free of
big power rivalries. The Lusaka Dec-
laration has been brought to the np-
tice of the powers concerned We
were also one of the co-sponsors of
the UN. General Assembly Resolu-
tion of 1st December 1(71, calling
upon al] powers to maintain the
Indian Ocean as a zone of peace.

Implementation of Recommenpdations
of Wage Board for Coal Mine Works

*74 SHRI D. K PANDA:
SHRI RAM PRAKASH.

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

{(a) whether Government have
taken any decisiop for securing im-
plementation of the recommendations
of the Wage Board for Coal Mine wor-
kers, if so, the details of the recom-
mendations apd the decisions taken
thereor.: and

{b) the steps taken to secure im-
plementation of the said recommen-
dations?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! R. K
KHADILKAR): (a) Decinmons on the
Report of the Wage Board were an-
fnounced in Government's Resolution
dated the 2lst July, 1867 according to
which the recommendations mentian-
ed in para 4 of the Resolution were
accepted for being brought into opera-
tion with effect from 15-8-87.

{b) The recommendations are re-

d to have been enf
W in Qrelpect of 8229 mk?r:
and partially ih respect of gnother
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